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Co#poration belonging to the cate-
gory of Scheduleq Castes have made
representations for promotion. In
one case an employee belonging to
the Scheduleq Castes on promotion
wag posted to Ahmedabad. He re-
presenteq that he was unwilling to
leave Delhi; as such the promotion
could not materialise. It is not al-
ways administratively feasible to post
peirsons to stations of their choice. A
second representation from » Schedul-
ed Caste employee of the Corporation
wag against his not having been select-
ed for the post of Assistant Seeds
Officer. Promotion to this category
of ovosts from the next lower grade
can be made irrespective of the em-
ployee’s interest seniority, on the
basis of merit subject to his meeting
certain standards which have been
prescribed. The employee diq not
meet up to thege standards. He would
be eligible for consideration on—

(i) attaining the minimum stan-
dards. ‘¥

(ii) in the norma] course on
attaining adequate seniority.

(b) As the claims and representa-
tions of Scheduleq Castes anq Sche-
duled Tribes employees are given due
consideration, the question does not
arise, 7
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4. fwsit 15 5 8
5 AT 15 — 12
6 ¥far 4 — 4
7 wafwar 23 3 18
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Entry Tickets for seeing Historical
Monuments

3077. SHRI K. MALLANNA: Will
thre Minister of EDUCATION, SOCIAL
WELFARE AND CULTUAE be pleas-
ed to state:

(a) whether in most of the cities
there is a ticket to see the old Histori-
cal moruments which is beyonq the
approach of commop man due to
which a number of visitors are de-
priveq of seeing the important
Historical places; and

(b) if so, whether Government pro-
pose to exempt the people from this
ticket system and make it free?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) In accordance with the
Rules framedq under Ancient Monu-
ments and Archaeological Sites and
Remaing Act, 1958, a entrance fee of
fifty paise is charged from the visitors
at 26 centrally protecteg monuments,
On Fridays no such fee is charged.
Persons upto the age of fifteen years
are, however, exempteq from the pay-
ment of the entrance fee.

(b) At present, there is no proposal
to stop the levy of entrance fee at
these monuments,
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